» CENTRAL ADMINISTRATIVE TRIBUNAL
S v CHANDIGARH BENCH,
i ' CHANDIGARH.

6.0.A. N0.060/00397/2014

BHAG SINGH . s APPLICANT
VERSUS

UNION OF INDIA & ORS. ... RESPQNDENTS
23.03.2015

Present: Mr. Karan Singla, counsel for the applicant.
Mr. Sanjyam Malhotra, counsel - for
“respondents no.1, 2&4 :
None for respondent no.3 -

1. Learned counsel for the ap'plicant states that the

: apphcant has ﬁled review regardlng the order of the

appellate authorlty dated 14 03 2014.
2. Since the applicant is avallmg statutory re'medy as
orovided under CCS (CCA) Rules, 1965, the present

OA is not maintainable and is dismiséed.
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